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Petition(s) for Special Leave to Appeal (Crl.) No(s). 6622/2013
(Arising out of inpugned final judgnent and order dated

12/07/ 2013 in CRMAP No. 13995/2013 passed by the Hi gh Court O
Judi cature At Al | ahabad)

AKHI LESH AND ORS Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)
(with office report)

Date : 04/08/ 2014 This petition was called on
for hearing today.

CORAM :
HON BLE MR JUSTICE H.L. DATTU
HON BLE MR, JUSTI CE Pl NAKI CHANDRA GHOSE
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) R D. Upadhyay, Adv.
G rdhar G Upadhyay, Adv.
Asha Upadhyay, Adv.
vijay Kumar Pandita, Adv.
Sanj ay Sharnma , Adv.
For Respondent (s) Vi jaypal Sharma, Adv.
Har esh Rai chur a, Adv.

M R Shanshad , Adv.

. Zaki Ahmad Khan, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

$3 5% 33733

Di sni ssed.

However, we grant three weeks’ time fromtoday
to t he petitioners to surrender bef ore t he
jurisdictional police aut horities/jurisdictional

Signature Not Verified
Court to seek for grant of regular bail.
Digitally signed by
Char anj eet Kaur
Dat e: 2014.08. 04
17:38:14 I ST
Reason:
[ Charanjeet Kaur ] [ Vinod Kulvi ]
Court Master Asstt. Registrar



